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@ PRISONERS ACT, 1977 (1920 A. 1),

- Ezpkmaam»For the purpose of execution, a semtence of “impﬁéonmént
fo; life” shall mean a sentence of imprisonment |for 20 years. *

. 4 Officers in charge of prisons to retum writs, elc., after execution or

f>dirchafgg.-The officer in charge of a prison shall forthwith, after the

exccution of every such writ, order or warrant as |aforesaid other than a

- wafrant of commitment for trial, or after the arge of the person

- committed thereby, return such writ, order or arrant to the Court by which

the same was issued or made, together with a certificate, endorsed thereon

mdsmedbyhlm,showmg owthesamehasbee executed, or why the

person committed thereby has been discharged from custody before the
execution thereof. : , )

PART I .
5t 13. Omitted.,
| | PART IV,
Prisoners

14, Omitted-

of cemain Courts.~Officers in charge of prisons shall give effect to any
sentence or order or. warrant for the detention of any person passed or .
. issued by any Court. or tribunal in the State. '

15. Power for officers in charge of  prisons to g{l::e effect to :ré;:iehc’qs

16.  Warrant of officer of such Cournt to be sufficient) authority.--A warrant
r the official signature of an officer of such

’ rred to in section 15 shall be sufficient authority f,
'~ in confinement, or for- sending any-person for trans

of the sentence passed upon him.

charge of a prison doubts the legality of a warrant -gr order sent to him
for _extcution -under ‘this Part, or the competercy of the person
- whose official seal or signature is affixed thereto t pass the sentence
and issue the warrant, or order, he shall r r the matter to
- fthe Government], by whose order on the case he and all other
_public officers shall be guided as to the - furture disposal “of the
1. Sec foot-nbte under saction2. B I

S8




PB!SDWAUIL 19’17 {1910& D.)

(2) Pmdmg a reference made: nmler sub—sedm (1), the pnsmer shall ©
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8 Omitted. |
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R T PRISONERS'ACT, 1977 (1920 A. P.)

‘within the State, there to be kept and treated as fthe Government] directs
dnringﬁlc remainder of the term for which he has been orderd or ‘sentenced
. %o be detained or imprisoned, or, if on the expiration of that term it is
- certified by a medical officer that it is necessary forthe safety of the prisoner
. -or others that he should be further detained under medical care or treatment,
_ . then until he is discharged according to law.

I

_(2) Where it appears to '[the Government] that [the prisoner has become
of sound mind, '{the Government] shall, by a warrapt directed to.the person
having charge of the prisoner, if still liable to be kept in custody, remand
him to the prison from which he was removed, or fo another prison within
the province, or, if the prisoner is no longer liable to be kept in custody,

order him to be discharged.

(3) The provisions of section 31 of Lunaty Aft, shall apply to every
person confined in a lunatic asylum under sub-sectiop (1) after the expiration
of the term’ for which he was ordered or sentegced to be detained or
/imprisoned ; and the time during which a prisoner|is confined in a lunatic
asylum under that sub-scction shall be: reckoned jas part of the term of

“detention or imprisonment’ which he may have bedn ordered or sentenced
by the Court to undergo. , ] : B

31.  Omitted

PART VIL,

Persons under sentence or imprisonthent for life.

32, Appointment of places for confinement of persons under sentence of -
. imprisonment for life and removal thereto.~-*[The Government] may appoint

places within the State to which persons under sesgtence of imprisonment

.- for life shall be sent ; and %[the Government), or som¢ officer duly authorised

in this behalf by ’the Government], 'shall give orders for the removal of

such. persons to the places so appointed, except when sentence of

imprisonment  for life is passed on a persop already 'undergoing

imprisonment for fife under a sentence previously passed for another

offence. : ‘ o

PART Vil
Disycharg‘e_ of Prisoners.

"33, Release, on ' recognizance, by order of Hi h + Coun, of " prisoner
-recommended for pardon.—-The High Court may, i any case ‘j"i which it

" T, Substituted by Act VIl of 2001 for “His Highticss .
2. See foomote under séction 2 s
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forth in thc,ﬁrsx schedule, dltcmd 10




432 PRxSONBRs ACT, 1977 (1920/A. D)

37 - Power for certain Criminal Courts to require ammdance of prisoner
, to give. evujencc or answer to charge.--Subject to the provisions of section -
‘39, any Cnmmal Court may, if it thinks that (he evidence of amy person
confined in any pnson within the local limits of its appellate jurisdiction,
if it is the High Court, or, if it is not the Hjgh Court, then within the

local limits of the appellate jurisdiction of the
- any matter pending before it, or if a charge ¢
_person is made or pending, make an order in
first or second schedule, as the case may be, dire
of the prison :

High Court, is material in
bf an offence against such
the form set forth in the
cted to the officer in chage

Provided that if such Criminal Court is i

erior to the Court of a

- Magistrate of the first class, the order shdil be submitted to, and
countersigned by, the District Magistrate ‘[or the Chief Judicial Magistrate,
as the case may be] to whose Court such Criminal Court is subordinate

or thhm the local limits of whose junsdlch
s:tuated ,

: 38 Order to be transmitted through Magis
division in which person is confined.--Where
attendance an order as in this Part provided is
district other than that in which the Court m
order is situated, the order shall be sent by

~such Criminal- Court ‘is -

e of the district or sub-
any’ person, for whose
madc, is conﬁned in any

made or countersigned to the fDistrict Magistfate or the Chief Judicial

Magistrate] within the local limits of whose
confined, and that Magistrate shall cause it to
in charge of the prison in which the person is

urisdiction. the person is

delivered to the officer
confined.

39.- Pmcedum where removal is desired of p«irson conﬁned in a prison E

more than -one -hundred miles from pilace where
Where a person is confined in a prison more than
from the place where any Court, subordinate to

“his evidence is required, is held, the Judge or pre:
in which the evidence is so required shall, if h
should be removed under this part for the p
such Court, apply in writing to the High Court,
if it thinks fit, make an order in the form set f

_directed. to the officer in chargc of the prison. |

(2) The High Court makmg an order under.
it to.the ’[sttnct Maglstratc or the Chief J adi

.evidence is required.--(1)
one hundred miles distant "
the High_Court, in which
iding officer of the Court
thinks that such person
se of giving evidence in
d the High Court may,
rth in the first schedule,

ub-secﬁon- (1;) shall send
Magistrate] within the

1
2.

mwbymxxmm

. Substituted ibid for "District or Suh-Divls;oml Migistta
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Mmmdmmjmmmmmwmumm
'snchMagmtmeshallcausexttobedeﬁveredtotheofﬁeetﬂ&ngeof
the prison in which the person is confined. A .

. _Omitted.

41 Pmmertobebmlgluup--Upondeﬁveryofanyordferum
vthisPantotkeofﬁeermchargcofthepnsonmwhmhthepemonnmed
¥ theremnsmnﬁned,thatoﬁicershaﬂcameh:mtobetakentothe&urt
'mwhlchh:sattendancelsreqmred,soastobeprescntmtheCourtat :
thcumemsuchordcrmenuoneq,andshall\cgauschmtobedetamedm
‘ odymornwtheCourtunmhehasbeencxammcdortmt:lthe]udgc
orprmdmgoﬁeeroftheCourtamhormhmgpbcukethothe
_,pmonmwhxchhewasconﬁncd.
42. Powerw Govemmmmmptcmdnpﬁsonmﬁamapmmf“”
oftmsPart --[The Government] may, by notification in the Government
- Gazetté,. direct that any person or any class of person -shall :not be
 removed from the prison in which:he or they may be confined ; and
~ thereupon, and so long as such notification remains. in-force, the provisions
oftblsPut,o(hcrthanthoscwntamedmsectlontho% shaﬂnotapply ot
tosuclrpersonordassofpersous. 7

a8 Officer in charge of prison mmmmwmm;
lnanyofthcfoﬂowmgcascs,thatmtosay, :

(a)mrethepcrsonnameémanyordcrmmmdarmss
“section 37 or section 39 appears to be, from sickness or other
infirmity, unfit to 'be removed, the officer in charge of the prison .
in which he is confined, shall apply to the *[District Magistrate or
the Chlcf Judicial Magistrate] within the local limits of whose

ju th ‘thcpnson:ssxtnateand‘ifﬁwﬁb{agxstute,bymmf"“"

‘under his hand, declam himself to be of opinion that the person

named in the order is, from s:ckness or otﬁermﬁfmuuﬁt to be.

; removed ; or

(b) where the person namcd in any such ordt:r is under commmll for o
trial ; or ,

(c) whcrc the person named in any such order is uni er’
pendmg tnal or pending ‘a prehmmaty mvestxganon of ‘

1. See foot-note under section 2. - : '
Z Snbsmuwd by Act' XL of 1966 for 'Dls!ﬂct or Sub-DMSlonul Mlﬁﬂfﬁ%‘




. imsoﬂmsmr, mﬁa 0A D)

remonngbmmderﬂnsl’mandfor aki
. in which he is confined ;

the officer in charge of the prison shal] abstain from carrying out

mqw.mmmmmmmmmem'm,

@, the onde ba bocn made under sesfion 37 ; and

~ (ii) the person named in the order is cor
trial, or under a remand pending tris

inﬁmkyuﬁﬁuobenmoved-md

or pending a preliminary -
from sickness or other

person named in the
v mllesdastantfmmthe'

- (iii) ‘the place, where the evidence of
‘order is required, is not more than
pnsonmwhnchhensconﬁncd

ases, that is to say,--

‘(a)whereuappearstoanyCivilCourt the evidence of a
personmnﬁnedin‘anypﬁson,who,forajyofthccaummennoncd'
f‘msccnmnorsewonﬂcaqnotbcr is material in any
nmterpendmgbefore it ; ‘ h -

(b) where it appem to aay such Court as aforesaid that.the evidence
-of a person confined in any prison so te and more than ten’
miles distance from the place at which such Court is held, is material
in any such miatter ; or

(c) where the District Judge dcclmes, under
an order for removal ;

.thaCoutmuy,.:htthmksﬁt,:ssueawmm i
of the Code of (ivil Procedure, for the examingti
pmonmwhschhcpoonﬁncd

L
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46. Commission how (o be d:mmd.»Every Commission for thc
mmmofsmonmsuedmdermushanbedxectedmthc/
Dutmtludgewmtlnnthelocalhmﬁsofwhowjunsdlcnonﬁepnsonmwhnch
the person :is confined is situate, and the District Judge shall commit the
Wofthe(lommmontntheofﬁcermchatgeofthepmon or to
mchotbrpmon as he may think fit. : :

Service amecm_«gr_g Pnsonem

47. Process Iww served on pmm-—When any process dnrected :
,anypenonmnﬁud manyprm:slssuedfrom anndmmalor »
Revenne Court, it may be served by exhibiting to the officer in charge
of the prison the original of the process and depositing with him a copy

48. leas:avedw be m:mmdamer‘s mquesx-(l) Evcry,
officer in charge of a prison upon whom service is made under section 47
shall, as soon as may be, cause the copy of the process deposited with
him to be shown and explained to the person to whom it is directed, and
Mdmmendaum&emmwawuﬁmmme"
effect that such person as aforesaid is confined in the prison under
'hschngeandhubeenshownudhdexplmnedmhmacopyof
theprowss.

G)Su&muwshnbemmafamcwdcnceofthe
ofmmnd.i‘thepermmwhomthepmccssnsdmcted

MhmMﬂWmmuwmmmyother'
and

provides the cost of sending it by post, the officer in chargc;
prison shall cause it to be so seat. .

?Eﬁ%

. Miscellaneous.
49, Omitted.

- 50. Deposit of costs.~No order in any civil matter shall bc made by
~:,aCowtnndermyoftbepwvhwofthsPartunultheamountofthe
,mmwammdﬁm(tobedetermmc&bythe
'Oourt)udepontedmsuchcoun R

 Provided that, if upon any apphcauon for such order it appears to the
.court to which the application is made, that the applicant has not sufficient
meanstomeetthesmdeostsandcharges,theCourtmaypaythcsame
out of any fund applicable to the contingent expenses of such’Court, and
every. sum so expended may be recovered by the Government from any

permordaredbytheCourttopaythesame,asxfuwereoostsmasmt
_‘remnbbmdettthodeowadeeadme T




4% PRISONERS ACT, 1977 (1

. 51 Pmtomakemksundaﬂm!’
,makemles‘-'-«

~ (a) for regulating the escort of
whchthsqattendancensreqmred,
period of aﬁch attendance ; 5

A.D)

~(1) l[The de;mmenq;msy

p&is:zrs to and fromCourtsm,

forthe:rcustodydunngthe

(b) for rcgulanng the amountm:g be allgwed for the costs and

charges . of such escort

(c) for the
the enfoxcemcnt of this Part..

 (2) Al rules made under sub:sectlon (
Jammu and Kashmir Government Gazette,
such publication, have the same force &s iff

" 52. Power io declare who shall be
'[The Government] may declare what
[thrsPaﬁ,bedecmedtobetheoﬁw

- '53. Omitted.

guidance of officers in all other matters conncctcd with

) shall be published in the

and shall, from the date of
enacted by this Act.

officer in charge of prison.--
r shall, for-the purposes of
' of a prison. -

'(See sections 35 and.37.)

Counof

Totheofﬁcermchargeotthc
prison.)

Youaehercbyrequuedtoprodwe

day of next by
clockintheforenoonofthesameday,there

\mdetsak

(state name of

an sure conduct before

on the ‘
. of the
to give evidence in a matter

- nOwW pcndmg before the said Court, and aftet the said more has then and

thexe given his evidence beforc the said (
 dispensed with his further attendance, cause
- safe and-sure eonduct back to the prison.

‘day of .

ourt or the said Court has

him to be conveyed under

A. B.
(Cmmtcmgned) c D
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‘THE SBOONDSGHBDULI’;
(See section 37)
Cout of
* "To the officer in charge of the o
prison ). |
You are hereby required to ptod\lce

prisoner in . undersafeundsure

'conductbeforetthourtof ~at

on the . day of »ncxtby v
ofthcclockmtlwforenoon.ofﬂie eday,thcrctomswera
charge now pending before the said ‘Court, and.after such charge bas been
disposed of or the said Court has Wwﬂhuﬁmhermendm
wmhknmbemwyedundaniemdmmduabackmthemd

I _
The daypf

(Countcrs:g!wd)

(state name of

now a

Qk
bh






